FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankrupicy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S EMPRESS INFRA PROJECTS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

EMPRESS INFRA PROJECTS PRIVATE

LIMITED

!-J

Date of incorporation of corporate debtor

29™ December, 2010

| professional

3. | Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered
4. | Corporate Identity No. / Limited—biabilisy = U60100DL2010PTC211894
IdentifieationNe- of corporate debtor
5. | Address of the registered office and principal | Registered Office: Plot No-249 A, Old No-377
office (if any) of corporate debtor (Rampura) Shakurpur, New Delhi, Delhi-110035,
India
Principal Office: 109, Aman Palace, Pillar No. 72,
' Delhi Garh Road, Axis Bank Building. Pilakhua.
| District Hapur, 245304
6. | Insolvency commencement date in respect of | 12 November, 2025 [NCLT Order received to IRP |
corporate debtor on 13™ November, 2025]
7. | Estimated date of closure of insolvency | 11" May, 2026
resolution process
8. | Name and registration number of the | Name: Sudhanshu Gupta -
insolvency professional acting as interim | Registration Number: |
resolution professional IBBI/IPA-002/IP-N00216/2017-18/10668 '
9. | Address and e-mail of the interim resolution | Address: 311, Agarwal Chamber-2, Plot No. 30, |
| professional, as registered with the Board 31, Veer Savarkar Block, Opp. Metro Pillar No. 58. |
, Shakarpur, East Delhi-110092
| Email Address: sg_1973@rediffmail.com
10, | Address and e-mail to be wused for| Address: 311, Agarwal Chamber-2, Plot No. 30,
| correspondence  with the interim resolution | 31, Veer Savarkar Block, Opp. Metro Pillar No. 58.

Shakarpur, East Delhi-110092
Email Address: empress.cirpi@rediffmail.com

| Last date for submission of claims

27% November, 2025

to act as Authorised Representative of creditors
in a class (Three names for each class)

12. | Classes of creditors, if any, under clause (b) of | Not Applicable
' sub-section (6A) of section 21, ascertained by
' the interim resolution professional

13, Names of Insolvency Professionals identified | Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available ar:

a. Web link:https:/ibbi.gov.in‘home/downloads
b. Not Applicable




Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the M/s. EMPRESS INFRA PROJECTS PRIVATE LIMITED on 121

November, 2025,

The creditors of M/s. EMPRESS INFRA PROJECTS PRIVATE LIMITED are hereby called upon 1o submit
their claims with proof on or before 27" November, 2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means,

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised

representative from among the three insolvency professionals listed against entry No.13 1o act as authorised
representative of the class [specify class] in Form CA. (Not Applicable)

Submission of false or misleading proofs of claim shall attract penalties.

Juiuw%_

s
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FROF ESSI0MAL [

x P

Sudhanshu Gupta
Interim Resolution Professional o 58 Infra Projects Private Limited
Regn. No. - IBBI/TPA-002/TP-NOO216/2017-18/10668

Address: 311, Agarwal Chamber-2, Plot No. 30, 31,

Veer Savarkar Block, Opp. Metro Pillar No. 58,

Shakarpur, East Delhi-110092

Email Address: sg_1973@rediffmail.com, empress.cirp@rediffimail.com
Contact No.: +91-9811547321

Date; 14" November 2025
Place: Delhi
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EIESAF oo

ESAF SMALL FINAMCE BANK Mannethy, Thrictur- 680 651, Keraka

GOLD AUCTION NOTICE

Molice i= hereby given for the information of all concerned that Gold
ormnaments pledged with ESAF Small Finance Bank and not redeemed
by barrowers, despite repealed reminders and notices, of our branches,
ara listed below. This will be auctionad as parthe daetails given balow:
DATE OF AUCTION: 25-11-2025 TIME: Zpm to 5 pm
AUCTION VENUE:  Through e-Auction
AUCTION ADDRESS: https:llegold.auctiontiger.net

Contact Number; 9099013705 / 6351896640

To register as bidder for the e-Auction with terms and conditions, and
full details of e-Auction please vizit the above site

BRANCHES & LOAN ACCOUNT NUMBERS

NEW DELHI- PASCHIM VIHAR: §3250001182437,
NEW DELHI-KAROL BAGH: 63250001129709, 1136405,
1158164, NEW DELHI-ROHINI: 63250000433734.

Customers who are inferested to release the omaments. by paving e total due amaunt mag.- i ]
s, 3t lhe respestive branches, onorbwn days before the dale ot the swsction.

Bidders who wish to parficipate in the auction shall produce their KYC docoments. GST Mo, i5
mandalony for reqisterad frms’companias. Bidders shall deposd a sum of R5.50,000 as EMD
pefore participating in the auction
Thrissur

Sdi-

FORM NO. INC - 26
[FPursuant to Rule 30 of the Companlss
{Incorporation) Rules, 2014)
BEFOQORE THE REGIONAL DIRECTOR
{CENTRAL GOVERNMENT)
HORTHERN REGION, DELHI
MINISTRY OF CORPORATE AFFAIRS
iN THE MATTER OF SECTION 13{4) OF
THE COMPANIES ACT, 2013 UNDER
RULE 30 THE COMPARIES {INCORP -

RATION)RULES 2044
ARMD
Il THE MATTER OF
“CAP|ITAL RECORD CEMTRE PRIVATE
LIMITED"[CIN:UT41200L200BPTC
1B6095) A COMPANY INCORPORATED
UNDER THE COMPANIES ACT 1058
HAVING ITS REGISTERED OFFICE
SITUATED AT 'G-13, UDYOG NAGAR
INDUSTRIAL AREA PEERA GARHI
HNEW DELHI-110047, DELHI, INDHa
- .-- PETITIONER
WVarsus

Tha Regisirar of Companies, Dalhi
Ath Floar, IFC] Tower 61, Mehru Placa,
Meaw Dalh=110014

HOTICE
Mokice s hereby given o the General Public
that the Company proposes to make appli-
catian to the Reglonal Divector (Central
Government), Morhemn Region, Deth| un-
dar Sechon 13 of the Companies Act, 2013
aeeking confirmation of alteration of the

RESPONDENT

POSSESSION MOTICE For immoveable property as per Rulefi|1) and Appendix-1YV

Financial Assets & in comp
gaction 13(12) read wilh Ruke 3 of the
accound calling u -:ﬁpﬂn the respeciive bo
dete of receipt of th
enaral that the und
gchon 144) of thezaid

rrowen's 1o repay

Whereas the undersigned teing the Aulthorsed Officer of the PNB I-luusln?
lfance of Rule 8{1) of Enforcement of Securit
Sty inbarast an

nfarcement) Rules 2 _
e gmount as mentioned against each 2ccount within 60 4a
e said nolice's, The barrpwer!s having failed 1o repay the amouwnt, nolica i heraby
ned has faken possession of the propertyfies described harsin balow in exercise powers confarred on himher under
read wilh Fule 3 af the said Rules on the dates mentlioned against each accounl.
The borrowan's in particular and The public in general is heneby cautionad natto deal wi

Finance Ltd. urder lhe Securitisation and Reconstruction of
i!'.Slnmn'mﬂ.ﬁ.r.'L 2002, and inawerdss of powars conferad undar

2, msued demand natoe's on the date mentioned against each
from the date of notice(s )
given io the bomowans and the public n

the progertyies and any gealing with the property! ies will

I:IE' subject o tha charge of PNE Housing Finance Lid, or the amount and intarest thereon as per loan agreemeant. The borrowers” attention is
to provisions of Sub-section [ﬁ]ﬁfﬁ-&clmﬂﬁﬂflhaﬁﬁ inrespact of time available, to redeem the secured assets.
: | : T In 1 _ 3 | '_“ 1 ;
T e — Rs. 19,47,738.00 (Rupees All that part and parcel of Residenial,
nggﬂﬁm?u W i’aﬂﬂ ﬁ:ﬁﬂff " [4408. | Ninetoen Lakhs Forty 12.11.2025 | F-nasra No. 1000, Siuslad AL Dhesrnd
B.0: I:E:nl-Em'ruwur‘,l 025 | Seven Thousand Seven Gimbolic West, Moradabad, Moradabad, Ultar
MORADABAD Hundred Thirty Eight Only) | =% Pradash- 244001

Regd. OIF.: 5217, Bahubadi Aparieenls, Mew Rohtsd Road, Mew Del-110005
Email 1di newagemarialing188d@pmailcom, Ted No.:
CIM: LR19090L18E4PLCOTEESS, Website: wwa newagamarkeding.in

Stxtemenl af Standalons Un-Audited Financial Resulls for he Quarer and
dix Meniks snded Sepiember 30, 0235

NEWAGE

MARKETING LTD

#91 11-287 11851

(R&. Im hundreds]

Date : 15.11.2025 | Place : MORADABAD

Sdi- Authorized Officer, PNB Housing Finance Limited

| ¥ear to Date Coerespand-
| fugures Tor | ing 3 Manihs
Particular T |pead it st yon
30.89.2025 | 30.00.2025 | 30.00.2024
Un-Audited | Un-fucited | Un-Audited
Tokal income from cperations {nel) - 15000.00
Mt Prafit § (Lass] o nr:'ll;mrg.' activilies o
atlar lax 1301.84) (2424 59, 1457 76
Ml Prodil ) [Loss) e lhe paded sler ax I
{after Extraordinary ilams) 551,04 (LG BTy 146774
Paid-up ..-:| ity brﬂra I.‘-arna' BI5A3 10 | #asE3N0 B30
ﬁ.-ar=r:rr-.- |r_—:p.|:;_.|_|r|g Hl:'.-u'L-.:l'ml"' EEISE\-"-'I: Ea = i :
ghawn in e Balance Sheel al prevois e ad4 758,13
Earmings Par Share (of Rs. 10 pach|
Bazic & Miluted [In Rupess| .07} | (042 .47

Hodno: The above | an exlrsc ol e detsiled formal of Cuarlerly Firandal Resulls Hed wih B
S0k Exchange under Requiation 32 of the SEBI (Listing-and (Hhar Disciosune Raquirements)
Regulatisrs, 2015. The Tull lorsad of the Quariedy Finsncial Resulls is avallable on the Stock
Exchange wabstes; waw msain

Faor Wewage Marketing Limited
Sii-
Manish Arars

Place: New Dulhi
Dabe: 14112035

GChairman & Managing Oirectar
DIN: DO3TI82E

Diate: 15-11-2025

LY

L%

Awihorized Slgnabory

5N Internati@nal Ltd.

Memorandum of Association of the Com-
pany in terms of the Special Resolution
passed at the Extra-Ordimary General
Meeting held on Novemnber 14, 2025 1o
enable the Company to change its
Reqgistered cffice from the NCT of Delhi
i the State of Maharashira,

ALCHEMIST CORPORATION LIMITED
CIN: L748500L1993PLC057ES
Regd. Oilice: 44, Backary Portion, 2nd Floor, Regal Buildingy 7, Connaught Place, Central Dalbi, Mesy Detiv, D, India, 110001,

Regd. Office: 48-49, Lane no. 2, Gopalbadi, Ajmer Road, JAIPUR (Rajasthan)-302001 Email: info@aichemist.car com, Phane: S560729989

CIN: L28992RJ1991PLC006265 *Email: info@polyconltd.com *Website: www.polyconltd.com

UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER & HALF YEAR ENDED SEPTEMBER 30, 2025

Any persen whose interest g lkaely 1o ba
EXTRACT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30th SEPTEMBER, 2025| | affected by the proposed changs of the reg- (Rs. In Lakh except EPS dala)
(Amount Rs. in Lakhs)| |isterad office of the company may deliver TANDALONE LIDAT
Quarter Ended Half Year Ended gither on the MCA-21 portal S LONSO £
Sl. e 20.09.2025130.06.2025130.09.2024130.00.2025 | 30.09.2024] | (¥ we-mca.goviin} by filing investor Sariladars Quarter Ended Hall Year Ended Year Ended Quarter Ended Hall Year Ended Year Ended
No. (Unaudited)|(Unaudited)f{Unaudited)(Unaudited)| (Unaudited) ::‘T:I:“d’"a:;“‘r:‘; ;Eﬁpfﬁ}?ﬁ?‘ﬁ“ﬁ;‘:::: 30.00.2025 | 30.06.2025 | 30.09.2024 | 30.09.2025 | 30.09.2024 | 31.03.2025 | 30.09,2025 | 30.06.2025 | 30.09.2024 | 30.00.2025 | Eil.'r.l!.!!ﬂ 31.03.2025
1 | Total Income from operations | 385.82| 435.80 592.62 821.62|1177.42| |=biections supporiad by an affidavit stating _ gEA 0 fulN i) hadiind) iR Ll phuiing)
(Net) the nature of his/her intesest and grounds of Total income from operations - : 264 | - 340 108.62 2,64 | 5.40 11061
2 | Net Profit/(Loss) for the period | -104.36 | -28.39| 149 | -132.75| -34.80| |prcsition l{i;i':; ™ gg'_';“,'l.‘?]:'ﬂ“;ﬁ:i Net Profit'(Loss) before tax and share 4.78) 14.34) [7.51) 9.12) (11.04) (2881 4.83) 14.51) {7.53) 3.34) (11.10) (26.80)
(Before Tax,_ Excgptlonal and floor, Pt l:lmn:layal.ﬁr:ty: PPl Eh;'.l'ran. ol (Loss)profit in associates & Jaint
3 ﬁrtE;tr?'?/r(?_marglflteES) od| 10436 | 28.39] 149 | 43275 -3400| |-nd foer, CGO Complex, New Delhi - bl -
et rrofiv{Loss)tor the period | -104. -£0. -1 “1os. o4 110003, within 14 {fourteen) days of the - - : i 7 T | : f | 5
Before Tax (Aftgr Exc_ept|ona| dlate o Rubcalion o this Ftice vilh 8 OB ;bn; :ggtl;:iiu_-:;saﬁ_;?lr;he perind after tax 14 7] (7.0:3) {7.31) {11.81) (11.04) [#8.61) 4 B3 (7.20) {7.53) {12.03) {11.10) (26.50)
and/or Extraordinary items) 1o thie apphcant company at its registened - _' - . . . y
4 | Net Profit/(Loss) for the period| -101.52| -25.52 0.39 | -127.04| -33.02 offica at the address mentioned above. Total Cormnprehansive (ss) F Income far (4.78) {7.03) {751} {11.81) [11.04) [28.87) (4.83) 7.20) {753} (T203) (11.10) [26.20)
After Tax (After Exceptional Forand on behalf of the penod
and/or Extraordinary items) Capital Record Centre Private Limited Paid up Equity Capital (Face value of Rs. 491,43 491.43 491,43 461 43 481 43 491 43 491.43 491,43 491,43 481,43 491 43 491.43
5 | Total Comprehensive income | -101.52| -25.52 0.39 | -127.04| -33.02 Sdl- 10 each)
for the period [ Comprising ) Pragnesh Kapadia - :
Profit / (Loss) for the period Drate: _‘ra1.1 1.2025 e EEJTE?;; Rezarve e:a-:n:luﬂ_mg- re*.-lalua:!lnn TESBrves
(After Tax) and other compre- 2Ll ek ol (As per Jast audited Balance Sheet) 2
-hensive income (after tax)] Earning Per Share (o B5.10/- each) (not
6 | Equity share capital ( Face 543.55 543.55| 543.55| 543.55 543.55 annualized)
yalue ol Rs. 102 cach) Basic (0.10) {0.14) {0.15) (0.24) (0.22) (0.59) (0.10) (0.15) {0.15) 10.24) (0.23) (0.55)
7 | Earning per share (Face ; ; : : ; A ; o ;
Value Rs. 10/- each) Diiitied (010 {0.14) {0.15) (0.:24) (0.22) (.58 (0.10) {0.15) {0.15) (0.24) (0.23) (0.55)
1. Basic (Rs.) -2.08 -0.52 0.04 -2.60| -0.67 qeEs:
2. Diluted (Rs.) -2.08| -0.52|  0.04] -2.60| -0.67 1. The above Standalone and Consolidated Financial Statement, prepared in accordance with Indian Accounting Statndards (*Ind AS™) a5 prescribed under section 133 of the Companies Acl, 2013 read with relevant rules issued
. thereunder and other recognized accounting practices and policies 1o the axtent applicable.
NOTES: L0 ap p PR
(A) The above is an extract of the detailed format of Quarter and Half Year 2, The above |5 an exiract of the detailed toemat of Un-audited Financlal Results (Standalone-and Consolidated) tor the quarter and half vear ended on 30th Septemdar; 2025 filed with the Stock Exchange under the Regufation 33 of
ended Unaudited financial results filed with the stock exchange under the SEBI {Listing Dbligations and Disclosure Requirements) Regulations, 2015, The full format of Un-audited Financial Results (Standalone and Consildated) for the quarter and half year ended 30th Seplember, 2025 ara available
Regulation 33 of the SEBI (Listing obligations and Disclosure on stock exchange websites (www.hseindia.com} and on the company’s website (www.alchemisl-corp.com).
Requirements) Regulations, 2015. The full format of the quarterly
financial results are available on the stock exchange website
www.bseindia.com and on company's website www.polyconltd.com
W0 Sd/
Place : Jaipur ; RAJIV BAID By the order of the Board
MANAGING DIRECTOR For Alchemist Corporation Lid,
Date : 14th November, 2025 DIN-00212265 Sd/.
Arfit Sachdeva
Date: 14.11.2025 (Managing Direclor)

2= KOTAK MAHINDRA BANK

Place: New Deihi DIN: 07589173

Registered Office: 27 BKC, C 27, G-Block, Bandra Kurla Complex, Bandra (E), Mumbai- 400051
Branch Office: EPICAH Mall, 2nd Floor, 68,68/1, Najafgarh Road, Moti Nagar, New Delhi-110015

"DEMAND NOTICE |

NOTICE UNDER SECTION 13(2) OF THE SECURTIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 5 I N n H U TRADE L l H Ks LTD-
Notice is hereby given that the following borrower /Co-Borrowers/Guarantor, who have availed loan facilities 5
fom KOTAK MAHINDRA BANK LIMITED (KMBL) having its branch office at EPICAH Mall, 2nd Floor, e HBLITTE:EF:T ttmh:éé R“ht:: Fiﬂ:;i-' F“:HHJE 13*‘?"‘- ::ﬁ' I? ':II""' 1““:32 R
68,.6.8/1,.Najafgarh Road, Industrial Area, Moti Nagar, Ne\_/\{.DeIhi-110015, have faile_d to repay the loan naudited Financial kesulils anaatone ansolidated] ror the Wuarter alf Tear ende EptemBbear,
Laecg;]tyclvav'si?ﬁgg/';:f&gg; zepzfthhgdﬂfggﬁzngiégig j{?;’;ﬁéi‘;‘i&':;;‘; manLd?andﬂgféaégﬁféugfgh?f::gjiggz CIN: L63020DL1992PLC121695 | Website: www.sindhutrade.com | Emall Id: corporatecompliance@sindhutrade.com | Phone: 0124-6913000
securityoftheimmovablepropeniegtoKMBL,thedetailsofwhicharedescribedhereinbelow.ThedetgiIsof Exitracts of Standalone & Consolidated Unaudited Financial Results for the Quarter & Half Year Ended on 30.09.2025 ““ LEIH‘ISEI
the loan and the amounts outstanding and payable by the borrowers to KMBL as on date are mentioned
below. The borrower /Co-Borrowers /Guarantor as well as the public in general are hereby informed that the eolidata
undersigned being the Authorized Officer of KMBL, the secured creditor has initiated action against the Siandalons anapligaiad
following borrower /Co-Borrowers / Guarantor under the provisions of the Securitization and Reconstruction Parti Quarter Ended Half Year Ended Year Ended Quarter Ended Half Year Ended Year Ended
of Financial Assets and Enforcement of Security Interest Act, 2002 (the SARFAESI Act). If the following articulars
gg;irggvtﬁresufsg ;gsirgeﬁsg vt?l?ec))(létrsctiggdaigs g#eegri;d;fggﬂhaegsgxé rt:ggnff]earrrﬂeedsovgittﬁ;nsi% Sf;gtxgrgg%grifnmsr 30.09.2025 | 30.06.2025 | 30.09.2024 | 30.09.2025 | 30.08.2024 | 31.03.2025 | 30.09.2025 | 30.06.2025 | 30.09.2024 | 30.09.2025 | 30.09.2024 | 31.03.2025
sub-section (2) of Section 13 of the SARFAESI Act, including power to take possession of the properties and {Unaudited) | {Unaudited | {Unaudited) | (Unaudited) | (Unaudited) | (Audited) | (Unaudited) | (Unaudited) | {Unaudited) | {Unaudited) | (Unaudited) | [Audited)
sellthe same. The publicin generalis advisednot o deal with property described here below. Total Income from operations 11,423.57 | 12,273.24 | 11742.87| 23,606.81| 24603.07 [50,810.63 | 14,9309.57| 17.443.07| 6356219 | 32, 382.64 | 119658.78 |2,20,270.40
Name Of The Details Of Secured Asset 7 P
cBgrrower, G;Jéza;r:;(:]l;,or I(mmoveable :EEJ[ Frﬂftlh [Loss) .Ii-r 1|'|EI.l Fr'EE:I]d
o-borrowers Property) efore [ax, exceplionsl andi or
1.Atul (Borrower) ALL THAT PART AND PARCEL OF extraordinary ilems) 775,06 B14.45 1744.71 1569.51 a917.67 | 4.615.30 T45.18 936,09 12844.82 1681.27 2301995 | 16,038.75
2. Pooja Chaudhary (Co-Borrowerand Mortgagor) PROPERTY CONSISTING OF - Net Profit/ (Loss) for the period before
eth o 201, o o D, gt e ettt gt o 301 o e ater sxceptonal andl
Both Also At: Ujjwal’ Plywood,’Shop No.7, Main Road, 2370sq.ft(220.178$’q.mtrs) inclusive of axtraordinary items) 775,06 £14.45 1744.71 15849.51 391T.87 | 461530 1232.71 2,27T3.33| 12844.42 3506.04 23012.95 | 16,633.35
A S . 1,55 S L o L) o TR
[o) SO Al mritt Apariment, Flot NO. , O€C- u . ] 4 i~ " -~ )
Near Sec.54, Goal Chakkar, Gurgaon- 122011, (44,035 5q.mirs) along with one covered tax (before {,nm;}r:ﬂhansne Income) 636.44 427.61 1454 .53 1064 .05 3119.57 | 2,849.70 1081.66 1.879.34| 1165427 2961.00 168803.94 ( 12,158.92
car parking and one open car parking Total Comprehensive Income for the
space , situated in the said multi-storied Period {comprising Profit [ Loss for
residential group housing colony known the Pariod i:afmr Tax)} and Other
“The Legend” al ith th s
roportionate. _ondivided impartiable Comprehensive Income (after Tax) 636.41| 427.63| 1454.51| 1064.04| 3119.60 | 4,377.62 1634.96| 1.873.68| 13323.28 | 350864 | 20654.56| 17.007.81
ghare and interest in the said land Equity Share Capital 15,419.29 | 15,419.20 | 15419.28| 15419.28| 15,419.29 {15,418.28 | 15419.28| 15419.28| 1541929 | 15419.20 | 1541928 | 15.419.29
underneath the said building in which the
said apartment s located, situated in the Feserves (excluding Revalualion
revenue e_state of‘village Tigra, Sgctqr- reserves) as shown in the Audited
gﬁm;fa“nﬁ"; Wazirabad and District Balance Sheet of the Previous Year] | 77,498.18 | 76,861.77 | 75395.89| 77,498.18| 75396.89 |76,434.14 |1,.48,088.06] 1,46.576.69| 141698.99 [1,45,088.06 | 141608.99 | 1,45 364.07
BounqedAs:East:Aspgrsite, South: As Eaming Per Shares {Fl:;-r (:.:;.n[inumg
per site, West: As per site, North: As per and discontinued operaticn)
she. of 1/-each)
NPA Date : 08.09.2025 _ Basic: 0.04 D.03 0.09 0.07 0.20 0.25 0.05 0.08 0.42 0.13 0.55 0.17
Loan Account No., Demand Notice Da?e&Amount . Dilitad: 004 0.03 0.08 007 0.20 025 005 0.08 0.42 0.13 055 0.17
Loan Account No. HF3795951290 and HF37956422 Demand Notice Date: 24.10.2025 Outstanding
Amount: Rs. 1,11,81,241.99/- (Rupees One Crore Eleven Lakh Eighty One Thousand Two Hundred Notes:-
Forty One and Paise Ninety Nine Only) (Rs. 1,01,49,209.46/- (Rupees One Crore One Lakh Forty Nine -
Thousand Two Hundred Nine and Paise Forty Six Only) for loan Hf3795951290 and, Rs. 10,32,032.53/- 1. The above is an exiract of the detailed format of quarterly financial results filed with the stock exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
(HF;”?’%"Q"‘;S}"Z”Zgz'i)hnggr%z‘“(’)%g*‘OUSB‘”dsa”d Thirty Two and Paise Fifty Three Only) for loan account no 2015, The full format of the quartery financial results is available on the websites of the Stock Exchange and company's website www sindhutrade.com. The above results after being reviewed by the Audit
AT GURUGRAM ' AR VATINORABANK 17D Committes were taken on record by the Board al its Meeting held on 14th Novembar, 2025,
DATE: 15.11.2025 AUTHORISED OFFICER 2. Th? above Unaudited financial results of the Company for the Quarter & half year ended on 30th September, 2025 have been reviewed by Audit Committee of the Board and approved by the Board of Director
Vi N at its meeting held on 14th November, 2025
/ — AHHDU%—EEHEHT \ The figures are regroupaed in previous:year alsd, wherever considerad nacessary.
Y | nls.Lé]w Fp.-;ﬁ!;l_alinp § ﬁ! the |r..r;v|¥€:ﬁ ard E.a"k’””tc Emrr. al |.1.2-_|[.f.1 " 4. Limited Review Reporl has been carried oul by the Statutory Auditors for the above period.
| VEnCY solubon Frocess for rpﬂrate BfE0NE| O Bhsams ] H
FOR THE ATTENTION OF THE CREDITORS CF WS EMPRESS INFRA PROJECTS PRIVATE LIMITED For & on behalf of Board of Directors
RELEVANT PARTICULARS EPI’IdhLl Tradn |..II'I|[$ Limited
1. |Name of corposale debbor EMPRESS INFRA FROJECTS PRIVATE LIMITED Sdl-
2. |Data of incorporafion of corporate 2t Decambar, 2010 Rudra Sen Sindhu
daidor
3 ;Iluutl'l'.-;_lri!]r LESar -.lhi!;l:i L:t-f;ll_:v?alu Ragesirar of Comparigs, Dalh Place; i--.';l.ll"LEgl'-ﬂl'l'l :l:hﬂilﬂ‘h'!l'l & Difﬁﬂtﬂl‘}
ebidar 18 MEDrRoerE I'E-]I‘IrETEi:I 1 . 1 = : I .
4. [Corporate identty NoJ kimsted-Liabhty  |LE01O0DL20T0PTC21 1894 ORiAd: 110000 DA Oanouaae

teerifeatarte of coepoeate deblar =
B (Acdress of the regsiered office and Registered Office; Plol Mo248 A O Mo-3TT [Rampura)
principal office (f aay) of corparale dabior | Shakurpur, Mew Dalkd, Dalke-110035, India
Principal Offica: 109, &man Palace, Pillar No. 72,
Dk Garh Road, Axis Bank Buiding, Pilaxhua
Dislrict Hapur, 245304

T2ih Movember, 2025 JHGLT Oroer rceived (o IRF|
on 13th Navember, g.:'|95|

Tt hay, 206G

JINDAL CAPITAL LIMITED

Regd Office: 201, Aggarwal Plaza, Sector-8, Rohinl, Dafhi-110085
ClIN: LES31ADLTAS4PLCOSET20; Ph Mo, (1145578272
E Meil 1D: info@jindalcapital.co.in; Website: www. jindalcapital.co.in
Statement of Un-auvdited Financial Resulls for the Quarter and half year ended 30th September, 2025
Amalrd (As.) in Lakks oacept for Poind 8

6, |Insolvancy commandcement dale in
raspect of cofporate denbor

1. |Estmated date of clasure of inaoheency
rasoiulion pracass

B, [hame and regislraton rumbsr of ha

Wame ; Sudhanrshy Gupla

msolvency professional scting as interim |Registration Mumber: |BBUIPA-OOXNIP-NOO21E! Yaar ended
rasolutian prafessional 21 7-1BI10668 parthcilars Quarter ended Half Yaar Ended [Il.n:i'l:-ulil

O |Address and e-mail of e nbenm Address 311, Agarwal Lhamber-Z, Piol No. 30, L ! . s
ragpeution professional, &s registerad 11, Veer Sawvarker Block, Opp. Mefre Pillar Mo 58 | 30,09, 2005 30,06, 2005 30,05, 20:24 | 30.0%.2025 | 30.09.2024 | 31.03.2025

dh the Board Shakarpur, East Defhi, Delk-110092 = o ey . ;
! o Emall Addvess: sq 16T 3@vedifimall o 1 [ Total ncoma from operations {net) 9827 | 78BN | 6805 | 17688 | 17796 | 36870
10{Address ard e-mail io be used far Address: 311, Agarwal Chamber-2, Plol No. 30 2 | Mal Prafit / {Loss] far the periad (belore
correspondence with the: interim A1, Vear Savarker Block, Cpp. Metro Pillar No. 58, -*J!:r.,ﬂpl onal ilems andior Extradndingd ¥ ) 41.0 20 3284 G125 111.48 196.28
Skl e st E:;I:fr?“%drz::‘ EI;'::-IEE;J,I;':,;@?EE-N" COi 3 |Met Prafit | [Loss) for tne penod before 1ax (afer
e = o j 4 3l 3 { 3254 3§ 2 48 86,28

11{Last date for submission of claims 27th Mowamber, 2{25 exceglional 1ETI5 and/or Exiraodingry Hems .5 | 20.21 32,98 6125 1.4 186

12 |Classes of creditors, if any, under clawsa|Not Applicable & | NelFroht ! [Loss) dor e penod after tax [afler , 5 !
iblol sub-section (64) of section 21 exceptional nems andior Extraoedinary items) 30,71 20.21 32.98 shg2 | 11144 139.56
ascertzingd by the interim resolution & |Tatal Comprahansive Incoma for the paricd

e professional [Comprsing Profit{Less) for the pariod (eiter tax)

1% :;;:LE% Ehﬁﬁﬁﬁﬂ: rals Nat Agpicable _|and Other Comprabensive Incoms {aftertax)] | 5029 | 2152 | 3288 | 5182 | 11408 16,57
Represenlalive of credilors in a class Equity share capial {Face Value of Rs. 10-eachy| 7208 TE8 reld 208 208 Te
[Three names for each dass) Aaserves (exclidng Pevalualion Feserve) as per

14 lE'eEHEy;aﬂlrFJrT; _E'"':d' ; ':’T;mkl-'_ ﬁt;rliﬂiﬂlhhl-ﬂm‘-lm'hﬂmE"ﬂ“'""ﬂﬂﬂﬂ e Audited Balance. Shoet of the previous year | #4056 38870 | 38988 44056 | 39968 388,70
{b} Details of autharize . Mot Applicable e N e ] i

reprasentalives am available a 8 | Eamings:per share: (of Rs. 10~ gech] . "
Basic & Diluted: 0.43 028 .46 0 1.58 1.62
Medice 13 herely glven thad the Natiknal Company Law Trinunal fias ordered (he commansament Er = o _— r—

of a carporabe insohency resolulion process of The W's, EMPRESS INFRA PROJECTS PRIVATE Notes:

EINITEL oy 32 Movernte #05 1 The above is an exiract of the defalled tormat of Un-Augited Financlal Results for the Quarler-and hall year ended S0th

s ':-’Fu'gl':'f]'f.“-' "".‘",F“PEFEE '!fﬁ: FﬁEﬂEC'EEH'Eﬁ-EIL':“'T_EF ar Maoe e okt Seplember, 2025 filed with the Stack Exchange under Regulation 33 of the SEB! [Listing Obligations and Dischosure

e it il oY i g R, SRS IR RIS AT Pl shlova Aequirements] Aegulations, 2015 Tha full format of the Quartery Financizl Resulis are available on the websae of the Stock

The financial craditars shal submil ihair ckaims with groof by eectronic means onty, All ofher credions Exchange www.bseindia.com and-on company's website www.jindalcapital co.in

may submil the claims wilk prood in parson, by post or by electronic maans The above resulls has bean reviewad by 1ha Aud Commifles and aporevad by the Board of

hll‘.narﬂr.ial néedllfr b-alr:intl_;.l-ng Ita F:} $|ﬁ$5,ﬂﬁ-l!I|$|Eli‘1-I agﬁa:lr:s[ﬂrhg gntry hr-a 1_2 sll'flll T:'J:::,qte s l¢hnll:':ﬁ respacinvg meatings hd an Movemnbar 14 2005

thart ] 11] ) g e il | | 14 ] n 4 ~ R i -

HI;I‘LE blgrasl:ﬁl aélj;uﬁ'ﬁ?s:dﬁp:;sar?t;}ﬂéjnl I*.lt'!a J;‘;s [:ueﬁll;%alir:; ‘iﬂ’“ﬁf:'gﬂnf E.":.SWLEII: ipfi:;:m{ Pravious penods figures have been regrouped, wheraver considered necessary

Submission of false or misleading proofs of clalm shall attract penalties, For and on behall of Board of Directors
Jindal Capital Limited

5di-

S
Sudhanshu Gupla
Irtesim Resolution Profassional of Empress infra Projects Privaba Limited

Sadhy Ram Aggarwal
(Chalrman-cum-Managing Direcior)

Rean, Ko ~IBBINPA-DGZ/IP-NGDZ16/261 7-15/ 10658
DK 00851850
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TACERT T S I Giad fm S @ "hede el wfdes fates”
T T, S WiHEl §. 293, Wi 2feR, WMET VR, W@ WE W, ¥We, I
250004 TR R €, et Yenali R EEe % fou AU uRer, S e www b
17872 fi & @ gt 7w, o St e (gREfdd ), sty
ferft, givafddr e #ve fadl, e, IW W 250002 W Feara #, § wermiaRa
EEGEES

3 7% gfaa B S @ fF I A sl aiaeE T # 13 HRa 2026 T
Hefera B 3R 14 AR 2026 W YA €9 A T R, SR TR G, 17872
i # F g a9, e St e (gfarddr Te), simmege fen,
givafddt I We fadt, e, I Wew 250002 W feum #, § wafew 2
T g B/~
feqter: 14 FeER 2025 tThedeh WEHvEe wfdaw fafee @ R ¥

Mt SSOI<aT =

seSs=aaT faafaas
CIN No. L27106DL1985PL0021811

Toft. BTl : 5140 /41 /34 AERY ABE Tl USY dTel), B HI Hex 191X, faeeli—110006
PraRe srfed : @ R RfeeT, 19 A, e midramars, STv 7ee-201002
I AL ¢ nlraJ|spat|ndustr|es@gma|l com, TS : www.nirajispat.in

011-23551821, 011-64581675
30 R, 2025 aﬁwﬁwﬁaﬁ?m@aﬁa%%m@@wwﬁaﬁﬁ?ﬁﬂmwwﬁ
HRT—1 (eIg )
Ao | eARl a8 | qd a¥ § wAe]  dH gd
oy T (TR 3 FE af
(30.09.2025)(30.09.2025) (30.09.2024)|(31.03.2025)
(Fra femoh <w) Qridfid)|  (srdfEa) s (siwfa)
1.|aRerei & @ s 134.16 264.35 131.06] 477.88
2.|orafdy & for g @mi/ (@1)
(, fafdre U4 / srerar SRaTerRoT 58.89 112.64 47.30) 178.35
Al 9 qg*)
3.|@R 9 918 37afd & forw g @
/ (&%) fafdre ua / srerar 58.89 112.64 47.30) 178.35
STATIRYT A&l & q15* )
4.| PR 1S AR B fTg Pg @
/ (&%) fafdre ua / srerar 43.38 83.60 35.44] 133.57
SRV el & d13)
5. | orafdt & et e oY (el 7
(@R @ q18) &M/ (817) T4 o 43.38 83.60 62.98 133.57
|| o1 31 (9 @ a15) 3 Ifie)
6. 3fadl IR goft 60.00 60.00 60.00) 60.00
7. ad & sfabferd
qaa?ﬁ'&gf'}ré ( & - - - -
| |emferat & SRfAN)
8.|ma ufiy IR (%, 10 /— URY BT
(STRY TorT ara%g wrerTeral @ forg)
1) Hel 7.23 13.93 10.50) 22.26
2) TRel 7.23 13.93 10.50] 22.26
e

1%%%@%&Wmvﬁﬁmaﬁv§%sﬁwﬁé@mm

13.11.2025 BT JATRANRIT ST JoF # gAfad fawam &

2. =g aRomm o) sifdfem, 2013&%%133%633%%%@@%(5@ TTH)

@ 3T &, W & g qed S MR P @ o ¢ |

3. BUT "Uiel)” ge-t & fafmior %Wﬁwﬁgﬁaﬁ?mwﬁuémwms

AT WS B ATAR THHT Dadt T &

4. <18t Y smavad gor, fwel orafd & sids! B UF : WEIGA / qHaigd fhar T 2

s,ﬂﬁﬁmé@qﬁwﬁmﬁwﬁmaﬁ?ﬁﬁﬁwﬁmgjﬁ%
e

13.11.2025 o=y Ay
e w8 Wi
SIMTETA : 06813394

N

I -
®BH T \
RICKIECRCIC
(el farer iR 2o siemar a1 (PR eafaaat & forg faarer s )

2016 & fafvram 6 & ofafd)
WW%WWW%W%W%@

1. |PiRe TaR 1 M

2. |PTURe TR & e @l fafr

3. |sfdreRer e 3l diuRe
SRR e / dofigd &

4. |BMURE TAGR B HURE Tgd U60100DL2010PTC211894
R

i /

5. |PlUe GTeR & doligpd Hrafer vd
YT BRIy, A BIg &1, BT uar

Tolipa FRTET : wic 72497, 3les .-
377 RMYRT) AR, 7 fReeh, Recfi—110035, €
LCIg) 109, 31 , W9 e
72, el g <rs, e da fafes, fergan,
Rt B1Ys, 245304

6. |PORE IR & Haer # fearen 12 TR, 2025 (LR BT THATALT BT T

IR 13 TIRIR, 2025 DI AT §31)
7. |fearer | dfoe §< 8 @1 11 WS, 2026
AT
8. |sfaRA WHAS & w0 H | A GErg T
Pl B B fory SfdRe Refiegege | dofiawor e ; BBI/IPA-002/IP-N00216/2017-18
MBS DT AT MR YoflaxoT wen | /10668

T : 311, W%}Wﬁ;ﬁiﬁﬂ 30, 31, 4R
AR e, ST . 58, TR,
g¥e fReel, fieefi—110092

9ol UdT : sg_1973@rediffmail.com

9. |d1S & WTT ol SR JFaRA
R BT &7 uar v §—Hel

T : 311, W?}Wﬁ%wq 30, 31, 4R
ATRER AT, AIfTe IR 4. 58, AART,
g% faeell, fReeii-110002

Sl T : empress.cirp@rediffmail.com

10.|2faRe R Mwerel & |
U BT S

THER & fou qrelt
T TG §— ﬁa

11.3ﬁﬁaﬁwaﬂ#aﬁ3ﬁﬂﬁﬁr 27 SR, 2025

12.|37RA Refreg@r sere gRT
freriRa frd T GRT 21 B

SULRT (67) & (@) & 3=
SATRRI BT a7, I BIE B

EVGE]

13.| U@ g7 # oIFER & Hf¥gd uffFfe
ﬁﬁhwmaﬂﬁif?%ﬁﬁ%ﬁﬁa

T gAY MBS BT AT
(Waﬁﬁa’mﬂm)

ERGE!

14.| (@) | B SR %. a9 ffd : https:/fibbi.gov.in/home/downloads
aﬁ@iﬁﬁﬁwﬁ . N T

\

mwmmé%mmmmauw 2025 BT T TBRT SIhT
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%ﬂa W27ﬂw 2025 BT AT [d 3T &Ta BT FATOT S
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N el G /7
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FfeTEs e U Rehmgar 3t FrRMIRT Sy U Thidie ot faeaaifd dete
TR, 2002 % iata ik Fom 3 & T URT 13(12) & 9 FAeRifE) date (Thiiie)
&, 2002 % W UG gU MW AUBRT BT ITAT Bl ot el FATT S wferar
@1 13.06.2025 H YA § G0 F ITER &S @A 4. HHLMORO0556573 it
HHEMOR00556392 &1 TRT . 28,10,266.72 (TS ST o1 0 g &1 Wl fsaras
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. 29,28,589.12 (FUX ITAY G STEW FAR e WY Tardt oK are T wmr) (For
gfaer 3. 1 3T 2 & fawg) 3 09.06.2025  SITYR 3G T AT ST AT I 0T
TG T 60 el o R Jebell oheet o ST L g ST QT ST 1 o |
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V2 Retail Limited

Regd. Office: Khasra No. 928, Extended Lal Dora Abadi, Village Kapashera,

Tehsil Vasant Vihar, New Delhi-110037

CIN- L74999DL2001PLC147724, Ph: 011-41771850

Email: cs@v2kart.com,

Website: www.v2retail.com

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND HALF-YEAR ENDED 30TH SEPTEMBER, 2025

(Rs. In Lakhs)

Quarter Ended Half year ended Year Ended
sl. Particulars 30 30 30 30 30 31
No. September June September | September | September| March
2025 2025 2024 2025 2024 2025
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)| (Audited)

1 | Total Income from operations (Net) 70,971.96 63,313.59 38,251.80 | 1,34,285.54 79,894.35 | 1,89,145.53
2 | Net Profit / (Loss) for the period (before tax,

exceptional and/or extraordinary items) 2,094.88 3,329.27 (242.78) 542415 | 1,934.21 9,821.89
3 | Net Profit / (Loss) for the period before tax (after

exceptional and/or extraordinary items) 2,094.88 3,329.27 (242.78) 5,424.15 1,934.21 9,821.89
4 | Net Profit / (Loss) for the period after tax (after

exceptional and/or extraordinary items) 1,723.06 2,466.31 (193.49) 4,189.37 1,440.46 7,203.23
5 | Total comprehensive income for the period (comprising

profit / loss for the period (after tax) and other

comprehensive income (after tax) 1,638.84 2,420.55 (222.88) 4,059.39 1,396.08 7,158.31
6 | Paid up equity share capital (face value of Rs. 10/- each) 3,458.93 3,458.93 3,458.93 3,458.93 3,458.93 3,458.93
7 | Other Equity as per balance sheet 31,170.76
8 | Earnings Per Share (of Rs. 10/- each) (not annualised)

(a) Basic: 4.95 7.13 (0.56) 12.05 4.16 20.82

(b) Diluted: 4.95 7.13 (0.56) 12.05 4.16 20.82

The financial results have been prepared in accordance with Indian Accounting Standards ('Ind AS') prescribed under section 133 of the Companies
Act, 2013 read with relevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015 (as amended) and SEBI circular dated 5th July, 2016. The said unaudited financial results were reviewed by the audit committee and approved

by the Board of Directors of the Company in its meeting held on 14th November, 2025.

The above is an extract of the detailed format of unaudited consolidated financial results for the quarter and half year ended on 30th September, 2025
filed with the stock exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format
of the unaudited financial results (standalone and consolidated) for the quarter and half year ended on 30th September, 2025 is available on the
Company's website i.e. www.v2retail.com under Investor Information section and on the stock exchange websites i.e. www.bseindia.com and

www.nseindia.com.

The figures for the quarter ended June 30, 2025 are the balancing figures between audited figures in respect of full financial year up to March 31,
2025 and the unaudited published year to date figures up to December 31, 2024, being the date of end of third quarter of the financial year which

were subjected to limited review.
The key standalone financial information is as under:

(Rs. In Lakhs)

Quarter ended Half year ended Year ended
ﬁ(l)'_ Particulars 30 30 30 30 30 31
September June September | September | September March
2025 2025 2024 2025 2024 2025
(Unaudited) | (Unaudited)| (Unaudited) | (Unaudited)| (Unaudited)| (Audited)
1 | Total revenue from operations 70,536.03 | 63,046.14 | 38,239.42 [1,33,582.17 | 79,865.47 | 1,88,986.62
2 | Profit before tax 2,109.70 3,714.56 (316.67) 5,824.26 1,803.19 9,670.82
3 | Profit after tax 1,808.31 2,774.59 (251.07) 4,582.91 1,335.11 7,089.58

Place: Gurugram
Date: 14.11.2025

For V2 Retail Limited

Sd/-

Ram Chandra Agarwal
Chairman & Managing Director

DIN: 00491885

SHARIKA ENTERPRISES LIMITED

CIN: L27102UP1998PLC206404

Regd. Office: C-504, ATS Bouquet, Sector-132, Noida, Gautam Buddha Nagar, Uttar Pradesh, India, 201305
Email: info@sharikaindia.com, Website: www.sharikaindia.com, Ph. No.: 0120-4162100

Extract of Unaudited Standalone Financial Results for the Quarter & Half Year Ended 30th September, 2025

(X in lacs except per

share data)

Quarter Ended Half Year Ended Year Ended
Ns(;. Particulars Unaudited [ Unaudited | Unaudited | Unaudited | Unaudited Audited
30-Sep-25 | 30-Jun-25 | 30-Sep-24 | 30-Sep-25 | 30-Sep-24 | 31-Mar-25
1 | Total Income from operations 2,062.02 1,687.88 2,444 .48 3,749.90 4,242.34 7,950.16
2 | NetProfit/(Loss) for the period (before Tax, Exceptional
and/or Extraordinary items) (242.98) (128.98) (137.01) (371.96) (375.28) 90.21
3 | Net Profit/(Loss) for the period before Tax (after
Exceptional and/or Extraordinary items) (242.98) (128.98) (137.01) (371.96) (375.28) 121.87
4 | Net Profit/(Loss) for the period after Tax (after
Exceptional and/or Extraordinary items) (172.63) (100.97) (155.86) (273.60) (394.21) 97.19
5 | Total Comprehensive Income for the period [Comprising
Profit/(Loss) for the period (after tax) and Other
Comprehensive Income (after tax)] (173.64) (101.73) (155.86) (275.37) (394.21) 94.15
6 | Equity Share Capital (Face value Rs. 5 each) 2,165.00 2,165.00 2,165.00 2,165.00 2,165.00 2,165.00
7 | Reserves (excluding Revaluation Reserve) as shown
in the Audited Balance Sheet of the previous year
8 | Earnings per share (Face Value of % 5 each)
(Quarterly not annualised) :
Basic (%) (0.40) (0.23) (0.36) (0.64) (0.91) 0.22
Diluted (%) (0.40) (0.23) (0.36) (0.64) (0.91) 0.22
Extract of Unaudited Consolidated Financial Results for the Quarter & Half Year Ended 30th September, 2025

(¥ in lacs except

per share data)

Quarter Ended Half Year Ended Year Ended
NS‘; Particulars Unaudited [ Unaudited | Unaudited | Unaudited | Unaudited Audited
) 30-Sep-25 | 30-Jun-25 | 30-Sep-24 | 30-Sep-25 | 30-Sep-24 | 31-Mar-25

1 | Total Income from operations 2,101.34 1,751.80 2,445.63 3,853.14 4,243.49 8,171.10
2 | Net Profit/(Loss) for the period (before Tax, Exceptional

and/or Extraordinary items) (399.83) (180.87) (292.36) (462.69) (539.88) (14.51)
3 | Net Profit/(Loss) for the period before Tax (after

Exceptional and/or Extraordinary items) (399.83) (180.87) (292.36) (462.69) (539.88) (59.47)
4 | Net Profit/(Loss) for the period after Tax (after

Exceptional and/or Extraordinary items) (319.02) (167.91) (311.21) (368.92) (558.81) (36.18)
5 | Total Comprehensive Income for the period [Comprising

Profit/(Loss) for the period (after tax) and Other

Comprehensive Income (after tax)] (320.03) (168.67) (311.21) (370.69) (558.81) (39.22)
6 | Equity Share Capital (Face value Rs. 5 each) 2,165.00 2,165.00 2,165.00 2,165.00 2,165.00 2,165.00
7 | Reserves (excluding Revaluation Reserve) as shown

in the Audited Balance Sheet of the previous year
8 | Earnings per share (Face Value of ¥ 5 each)

(Quarterly not annualised) :

Basic () (0.45) (0.37) (0.71) (0.82) (1.28) (0.05)

Diluted (%) (0.45) (0.37) 0.71) (0.82) (1.28) (0.05)

Notes:

1 The financial results of the Company have been prepared in accordance with Indian Accounting Standard (Ind AS) prescribed under Section 133
of the Companies Act, 2013 read with Companies (Indian Accounting Standards) Rules, 2015, as amended. The unaudited standalone financial
results for the Half year and year to date from 1st April 25 to 30 Sep 2025 have been reviewed by the Audit Committee and approved by the Board

of Directors at their respective meetings held on 14/11/2025.

2 Theresults have been subject to review by the Statutory Auditors of the Company pursuant to Regulation 33 of the Securities and Exchange Board
of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended ("SEBI LODR Regulations"), who have issued an

unmodified opinion on the same.

3 The Company is primarily engaged in Engineering, Procurement and Construction business (EPC) relating to infrastructure interalia products,
projects and systems and related activities for power transmission, distribution, railway, civil, oil & gas, cable and other EPC business.
Information is reported to and evaluated regularly by the Chief Operating Decision Maker (CODM) for the purpose of resource allocation and
assessing performance, focuses on the business as a whole and accordingly, there is a single reportable segment in the context of the Operating

Segment as defined under Ind AS 108.

4 Previous periods figures have regrouped/reclassified,whereever neccesary,to conform to current period classification

5  The financials of Joint venture company, Electtromeccanica India Private Limited is not considered as the investment of the Company in its joint

venture has been eroded due to accumulated losses.

6  The full format of un-audited Financial results for the quarter and half year ended September 30, 2025 are available
on the website BSE i.e., www.bseindia.com and the website of the Company at www.sharikindia.com.

For and on behalf of the Board

Place : Noida
Date : 14th November 2025

Rajinder Kaul
Managing Director

Sd/-
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